
CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENC1 

GUWAHATI-05 

(DESTRUCTION OF RECORD RULES,1990) 

INDEX 
dT/T.A 
RA CP No.... 	•.,.,• a a.. 

/ 	 E I/  vI 	No a a a., a • • I•$ ••,•• 

1. Orders Sheet...., 	 • 	.........Pg../... .. ...... .to 	..... 
IV 

2 Judgment/Order dtdiS7 tj ,. 	Pg 1 	.. to 

3 Judgment & Order dtd . 	• . Received from H C/Supreme Court 

'1 	D, 	. 	. .. a a 	 • • , 	Pg 	. • . 	. . .to. 	v. 

5. EP/IvIF' 	 Pg ........ .,.......to...... 

6 R t/ C P 	• a 	 a a a a a 	a 	 .Pg . . 	.. 	. . 	. 	to 	.... . ...... 

L.'7'-''t1, 	 a a a a 	a a 	 a 	a a 	
Ig. ( 	a a a • a a .to 	a a a a • • 

.1 

8 Rejoinder 	• 	• a a 0. a 	 a 	• Pg . ............. 	 . 	to .. . 	a a.. a • 

9 Reply' 	 . 	 .  

10. An)r.otller 	 .........Pg...................,...to,............... 

1 1 'Iexno of Appearance a 	a a 	a 	to 	 •a 	.. ......... a a as.. . a a  

12 Additiona1 Affidavit,, 	aaa a 	,, 	 •a.aaaaa a .aa a a a..... a.. 

\ 
13 . \1lritten Argl.lrIlents a 	a a a a 	a a 	a a a 	" a 0. so.a a so 0 a. a a. a ••. a a so. a a a. as a a a a. 

\ 
14 'AmendernentRep1ybyRespodents 	a•aa \aaa ,.. 

I5.AmendmentReply filed by theApplicant a 
aaa a \,aa, 

 

16 Counter Replyo .. a 	a a, a a 	• 	• 	• • a a a .\.. a a aa • a a ............  

SECTION OFFICER (Judi.) 



•1 

('s.E E U LE 4 ) 
CT L ADMINISTRATIVE TRIBUNAL 

CUUAHATI BENCH 
GUUAHRTI 

- 	 •e,. 

ORDER SHEET 

Origi,iaj APPliCation No 
MISC, Petition NO b  
Contempt Petition No. 

Re,ieu Applic.t ion No.
, 

PIjcant (s) 
 

Respondent (s) 
 

Adjocate for the Applicant (s 

A•dvocate for the ResPondent(S) 

Note. 
— 

of the Registry 	
Date 	

Order or the Irlbun3j 

J 9.9.20 

	

	 Heard Mr
.  R.K• Røy, learned 

CQunsej for the a ppli cah  
S 	 The appli ca ti  

on is admitted. * 	

. CaLi for the recQrds. 

List on 8.10.2002 for orders. 

mb 
' 
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List again on 1 8.11.2002 t0 
enable the respondent s  to Pile written 
statement as preyed by rir. S.Sgngupta  
learned COUfl$9.l for the 
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18.11.02 	Mr$.sengupta, learned cbunsei 

for the respondents prayed for four 

weeks time to file written statement, 
prayer is allowed. List on 17.12.02 
f or orders. 

( L L>L 

	

Member 	 vice- hajrmn 
nib 

17.12.02 	No writter stdternent so far 

av-ft  165 • 	-.............. 	filed by the respondents though tirae 

•. .................. 	granted. List on 21.1.2003 to enable 
.. ............... 

	

	 the respondents to file written 

statement positively. 

.. 	
.. 	 / 

* 	. 	 Vice-Chairman 
•••••••••••••••••••••••••••••••••••••••••••••••••••••nib 	 . 

.............................. 21.:l.03 Preàent : TheHon'b1eMr. Justice D.N. 
howdhury. Vice- hairman. 

The Hon'ble Mr. S.K. Hajra, 
Administrative Mnber. 

... ....................................... 	
irther ioutweeks time is 

1 	 allowed to the respondents for filing 
. 	. 	b... 	 •wrjtt 	statement. List again on 

20.2.2003 for written statement. 

Member 	 Vice-Chajznan 
nib 

.20.2.2003 	Present •: The Hon'ble Mr. Justice D.N.. 
Chowdhury, Vice-Chairman. 

The Honbje Mr. S. Biswas, 
-. . 	 Administrative Member. 

Respondents has not tiled 

written statement. Po,t the matter for 

hearing on 22.4.2003. The respondents may 

file written statement within three weeks 

from today. 

Member 	. 	 Vj.ce-Chajrrnan 
nib 	 , 	 nAb CQ 

• 	. 
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Noteè of the Regist 	 Date 	Order of the Tribunal - 

S. 	 --- 

-' 	 - 

C 4aq  

'AYk A.M'a' 

OVI 

Ap7-cP+ 	rft.Q 

19.5.2003 

RR 

• 	Heard learned counsel• for 

the • parties. Hearing concluded 

Judgment delivered in open 

• • Court, kept in separate sheets. 

The application is allowed 

in terms of the order. No order 

as to costs. 
/5 

Member 	 • Vice-Chairman 

_b.,4 

o-,A-fr 	0 

rL' 	/44Y 



CENT L A~YIINIST IWf IVE T RIB UNAL 
GUWAHK!I I3NCH 

O.A. / Xo N0.292 of. 2002 

DATi OF DECISION 

Shri Nirod Kurnar Das 	 .APPLICNT(S). 
1. 

• 	 Mr.A.K.Ray& 0I.GOg1. 	•ADVOCATE FOR THE 
i.PpLIcA.i\rr(s). 

- VERSUS - 

• • 	union0 of India  & 9tI?es: ., 	 • 	•RESPON]JENT(S). 

• 	. . r.S.$e1g1pia1 a1iay 	 ADVOCATE FOR T 
RESPONDENT(S). 

THE HOIVBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HO1TBLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER. 

1, Wbether Reporters of local papers may be allowed to see 
t:he: judqment 7 

2i, To be referred to the Reporter or not ? 

3,. Whether their Lordships wish to see the fair copy of the 
judgment 7 

4. Whether the judgment is to be circulated to the other 
Benches 7 

I ,  
I4 

.?;. 

Iudgment delivered by Ho'ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 292 of 2002. 

Date of Order : This the 19th Day of May, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HON'BLE MR.S.K. HAJRA, ADMINISTRATIVE MEMBER. 

Shri Nirod Kumar Das 
S/o Late Akhil Kumar Das 
Resident of Rly.Quarter No.95-D 
Loco Colony, P.O:- Rangapara 
District:- Sonitpur, Assam. 	 . . . Applicant. 

By Advocates Mr.T.C.Khetri, Mr.A.K.Ray & I.Gogoi. 

- Versus - 

Union of India 
Represented by the General Manager 
N.F.Railway, Maligaon 
Guwahati - 781 011 (Assam). 

Divisional Railway Manager(P) 
N.F.Railway, Alipurduar Junction 
District:- Jalpaiguri (W.B.). 

Divisional Engineer(V) 
N.F.Railway, Alipurduar Junction 
District:- Jalpaiguri (W.B.). 

Sr.D.E.N.(C) 
N.F.Railway 
Alipurduar Junction 
District:- Jalpaiguri (W.B.). 	. . . Respondents. 

By Mr.S.Sengupta, Railway Standing Counsel. 

ORDER 

CHOWDHURY J. (V • C.): 

We have heard Mr.A.K.Ray, learned counsel for the 

applicant and also Mr.S.Sengupta, learned Standing counsel 

for the Railway. 

In view of our finding in Original Application 

No.159 of 2002, the application is liable to be allowed. 

Even otherwise, we do not find any justification for 

imposition of punishment on the materials on records. In 

the circumstances, the order No.E/213/30(E)/AP/Pt.II dated 

25.6.2002 issued by the Divisional Engineer/V, Alipurduar 

Junction is accordingly set aside and quashed. 

The application is thus allowed. There shall, 

however, be no order as to costs. 

CVK o
HAgRA D.N.CHOWDHURY  

ADMITI E MEMBER 	 VICE CHAIRMAN 

RR 
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DISTRICT :: SONITPUR 

IN 1}tE CENTRAL ADMINISTRATIVE TRIBUNAL : GUHATI BENCH 

(An application under section 19 of the 

A:ministratjve Tribunal Act, 1995) 

-. 

 

2riginal 	ca tion No, 	 - /2002 

- 	Shrj Nirodh Kurnar Das, 

. .. __________ 

-Versus... 

Union of Incja & others, 

.. . Respondents, 

I N D E X 

Sl.No.. PartjcuJrs 
WTflr. 	 L 	 - an 

1. Application 

 Verification 

 Annexure....A 

 Aflflexure_ 

 Aflflexuré_c 

 Ar1nexurD 

 Aflflexure...E- 

 Aflnexure.j- 

9, AflnexurG,_ 

10. Ann exure., 

11, Annexure...i,.-_ 

'i1ed by 
q 121, 	 - 

Advocate, CAT, 
GUwahati J3ench, 

Date:... 
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DISTRICT :: SONITPUR 	 9 
70 N 

IN TuE CENTRAL Aa,  .INISTPTIVE TRIBUNAL, GUHATI 13NCH 

(An application under section 19 of the 

Administrative Tribunal Act, 1985), 

Ori2ina1 ppliCation No. 	/2OO2 

- B E T W E E N_ 
Shri Nirodh Kumar Das, 

Son Of Late Akhll Kumr Ds, 

Resident of Rly.iater No. 95D, 

Loco Coloney,P.O. Rangapara, 

District Sonitpur, Assarn. 

Appicant. 

-Versus... 

1. Union of India, 

rresented by the General Manager, 

N. F. P.ailway,Maligaori, 

Guwahati 781 0 11(Assarn), 

2, Divisional Railway Manager(p), 

N. F. Railway, Alipurduar Jun ctjon, 

District Jalpaigurj(w.B,), 

3. Divisional Erigineer(v), 

N F. Railway, Al ipurduar JUn ction, 

District Jalapiaurj(W 1  B.) 

contd. . . p/2 
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4. Sr.D.E.N.(C), 

N.F.Railway, 

?aipurduar Junction, 

District Jalpaiguri(W.B.), 

1. PARTICULARS OF OPJJER AGAINST WHICH THIS APPLICATION 

IS MADE :- 

This application is directed against the illegal 

order of the Disciplinary Authority under No. E/213/ 

30(E)/AP/Pt.II dated 25/6/2u02 issued by the Divisional 

Engineer(v), Alipurduar JUnctIon, N.F. Railway and 

thereby withholding the incrnent for 1(one ) year. 

2 JURISDICTION : 

The applicant declares that the subject_matter 

of the applicaOnis within the jurisdiction of this 

Hon tbl e Tribunal. 

3 LIMITATION: 

The applicant also declares that the application 

is withjn the limitation period as has been prescribed 

under section 21 of the Administrative Tribunal 

Act, 1985 

contd . . p/ 3  

iVro dA ku 	, 



: 	3: 

4 FacT OF THE CASE 

(1) That, the applicant after passing the ass vii 

Examination in the year 1963 took admission in 

class VIII in the Sudhanj High Sthool, Sudhanj 

under Katihar District (Earlier Pumla) of 

Bihar.But after a few months of his admission 

in class VIII, his father expired and hce he 

had to left the idea of further study and accordingly 

left the study and started to search for a job,As 

he left the study, he Obtained a transfer certificate 

from the school in the year 1965 as a proof of his 

date of birth. 

A Copy Of the Transfer certificate 

dated 16/4/1 965 is annexed herewith 

as Jnnexure...A. 

(ii) That, the applicant states that Ultimately he was 

appointed as Khalasj under the then Iflspector of 

works eI.O.w.), N.F. 
Railway, Rangapara and he 

joined the said job on 3/8/1968 and since then he 

continued the said job till his promotion to the 

post of Filter plant operator (FPO in short) Grade.. 

III in the mon of August, 1985 and then he was 

further promoted to PPO, Grade ii in the year 1986, 

Contd, . 

kkY3 
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iii). That the applicant entered into service at the 

age of about 19 years, After the appointment 

of the applicant, the Respondent authority opened 

his personal service book wherein the authority 

obtained his signature, Be it stated that when 

the service book was opened, he was asked by 

the authority about his date of birth and 

qualification and he stated the same as per the 

- school transfer certificate and the same was made 

en try correcU y. 

iv. 	That the applicant states that in the year 1999, he 

got one seniority list as on 1/4/1989 from One of 

his colleague wherein he found that his, date of 

birth had been entered as 2/12/1943. Be it stated 

that the said date of birth was also over written. 

Immediately after knowing the same the applicant 

submitted one representation dated 18/9/1999 to 

the Divisional Railway Maflager(P) requesting to 

correct the date of birth as per the school 

transfer certificate which was suthijtted at the time 

of his appointment. 

One copy of the seniority list as on 

1/4/1989 and one copy of the rresen. 

tation dated 18/9/1999 are annexed 

herewith asnexurB 	1d flflc)<ure.0 

contd, 

A'irodI Xttpi L3Io 
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V. 	That after the aforesaid representation of the 

applicant the Respondent conducted an enquiry 

in the Sudhafli High School about the genuiniess 

of the school Transfer certificate of the applicant 

and accordingly it was found that the said 	0 

certificate was genuine. The Divisional Railway 

Manager(P) conducted the said enquiry and sunitted 

his report to the General Manager(P) vide his letter 

dated 14/12/2000. The said letter dated 14/12/2000 

also clearly reveals about the genuineness of the 

school Transfer certificate. The applicant also 

obtained one copy of the said letter dated- 

14/12/2000 but failed to collect the enquiry report 

and hence craves the leave of this Hon'ble court/ 

Tribunal to direct the Respondent to produce the 

copy of the equiry Report. 

A copy of the letter dated_14/12/2000 

is annexed herewith as nnexurD, 

vi. That inspite of the findings in the said enquiry 

about the genuineness of the school Transfer 

certificate, the Respondent No. 3 instead of 

correctino the date of birth in the service 

record, issued One Memorandum of Charges dated-

10/4/2001 asking the applicant to submit hs 

contcl. .p/6 

jU'Thc b4, 
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representation against the Morandum within 

10(Ten) days.In the said Memorandum the Rspondent 

enclosed one statement of imputation of misconduct 

in which a vague and concocted charge has been levelled 

on the applicant without any basis and/or document. 

In the said statement of misconduct the authority 

brought the allE?gation that the applicant entored 

in the service by giving a false certificate 

regarding his date of birth. It has also been alleged 
oL 	 CQc;k h cS 

that attaining the age of 14 years, 8 months and 

1 days as on 3/8/1968 and hence the applicant has 

availed undue benif it for becoming a Government 

employee by giving false statement. 

One copy of the said emorandum 

of charges is annexed herewith as 

fln exure...E. 

vii. That after getting the said Memorandum of charges, 

the applicant submitted his defence statements 

dated 27/4/2001 denying the allegation levelled 

against hirn.in the said representation the applicant 

specifically stated that as per the school Transfpr 

certifIcate his date of birth was 9/6/1949 and 

accordingly when he entered in the service he Was 
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attaininq the age of 19 years, 1 months 24 days 

and as seniority list his date of birth was 

2/12/1943 and in that case his age was 24 years, 

tB months and 1 day as on 3/8/1968 and hence the 

the questions of under age at the time of the date 

of appointment does not arise.H€, also recuested 

the authority to make a proper enquiry about the 

year of hi s birth. 

One copy of the defce statent 

dated 27/4/2001 is annexed as 

Ann exure..F. 

vjij1 That after the said defence statement the Respondent 

remain silent about the matter without giving 

any information to the applicant and hence the 

applicant gave a number of reminders dated 23/7/2001, 

12/9/2.O1, 19/12/2001 and 29/4/2002. In all the 

remjnders the applicant requested to inform about 

the decision of the authority so that he may rbt 

be in trouble in future. 

Copies of the representations dated... 

23/7/2001, 12/9/2001, 19/12/2001 

and 29/4/2002 are annexed herewith as 

Aflflexure G . 
 serj 

AJAr' e clI /t Ui)42a M 
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SQ. • *_, 	S 

That as inspite of repeated representation, the 

Respondents r2in silent ; the a -,plicant personally 

approach the office of the Respondent No.2 to make 

an enquiry into his service book and after going 

through the same,, he came to know that there are 

some over wrjtting in the date of birth and 

qualification coloumn in the service hcok.It is 

also pertinent to say tht in the seniority list 

also there are over writing in the coloujnn of date 

of birth. 

That being aggrieved by the in action of the 

Respondents, the ep11 can t approach ed th i. s Hon 'bl e 

Tribunal by filling an original Application No. 159/2002 

which is still pending before this Tribunal. 

. That after receiving the notice of this Hon 1ble 

Tribunal, the Respondent No.3 issued an order 

dated 25/6/2002 whereby the disciplinary authority 

imposed a minor punishment "with holcUng of increment 

for One year non-cumulative" 

One copy of the said order 

dated 25/e/202 is annexed herewith 

as 2flflexure...H, 

Ontd, •:!/9 

AJ2rod/- /A,fl?4.t 4 
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That the applicant states that the Respondent 

No 3 has issued the charge memorandum as well 

as the impugned order dated 25/6/2002 in 

complete violation of the statutory provisions 

of law. The Manorandum of charges is illegal in 

as much as the same has been served without any 

list of documents and/or list of witnesses bassing 

on which the same has been prared.It Is also 

pertierit to mention that the stat€nent of 

jrrutatjon of misconduct its.f speak that the 

allegation is baseless and without having any 

documentary support, 

xjij).That, the applicant states that the Impugned 

order has been issued by the authority in complete 

violation of the Statutory Rules as has been 

provided in the Railway servent(Discjpliflary and 

Appeal) Rules, 1968. The said Impugned order 

has been issued without any disciplinary proceeding s  
ter receiving the impugned Qer the applicant 

preferred an appeal dated 26/7/2002 but the Respondent 

has not given any response tili, date. 

Copy of the appeal dated 26/7/2O2 

is annexed herqj 	as nnexurI 

Contd. .p/10 

c/VirôdA 	b.a 
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xiv. 	That due to the irrpugned order the applicant 

will loss One increment for one year and hence 

It will affect adversly his pensionary benefit 

If he is given retirement in Decernber,203 on 

the basis Of the wrong date of birth.Due to the 

impugnd order the applicant will not get the 

increment and hence at the time of retirement his 

basic pay will remain the present scale, i. e. 

Rs.4,900/.- per month (under pay scale of Rs,4,000-

6,000 per month). Had the impugned order was not 

issued the applicant 1 s last pay scale would 

h a v e fixed at Rs, 5, 100/- per month at the time of 

retirement 

The applicant also states that On 16/7/2002 

the applicant was promoted to the next grade, I. e., 

Filter plant operator,(GradI), In the pay scale 

of Rs. 4, 500 to Rs. 7,000/-. per month but due to the 

impugned order of punishment dated 25/6/2002, 

the said promotion has not given effect. 

XV. 	That the applicant states that the authority has 

issued the impugned order in violation of 

sub-Rule 2 of Rule 11 of the Railway servants 

(Discipline and Appeal) Rules 1968 in as raUdi 

as the same will adversely affect the amount of 

pension, If he Is given retirement in the year 

2003 on the basis of the wronq date of birth as 

is in the service book, 

2nt1 

4Iir o ciiI h41111a,. bt*0  
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)I, That the applicant states that the impugned order 

has been issued by the authority without application 

of mind in as much as the allegation of punishment 

as has been stated in the impuqned' order are 

completely different with the ctiarge levelled against 

him in the charge Meraorand, 

XVII, That as per the relevent Pvjsjon as has been 

provided in SUh..RUIC 4 of Rule ii and Rule 12 

of the Railway SerVants(Djscjl jflc and Appeal) 
RUleS, 

1968, the disciplinary authority is reujred 

to supply the order to the Railway servant a1onith 

the findings of the authority and a brief reason of 

the issuance of the punishment order, but in the 

instant case the same has not been given to the 

applicant and hence the impugned order is illegal 

XVIII. That, being aggrieved with the IUed oer, 

the applicant again approach this Hon b1e 
Tribun 

filling this Originalapplication 
 on the following 

grounds amongst Others. 

5, 	GROUNJJS FOR Ri 
- -L - 

For that the impued order has been issued 
In 

complete Violation of the statutory proisjong 

as laid down in the Railway servants 
	 _ine  

and Appeal) Rule 1963, 

JL/AYodJt kL'4' 	44 



: 12. 

For that, as the charge Memorandum including 

the statement of imputation of misconduct it- 

" 	 self is irrelevant and has no basis at al1 in 

H 	
any way whatsoever, the same is not sustainable 

in the eye of law. 

For that the applicant submittedhis school 

certificate at the time of entry in the service 

and the same was recorded correctly at that time, 

but latter on same was altered by over writing, 

the applicant should not be punished for the 

same. 

For that the illegality has also been done in 

the seniority list as well as in the service 

Book by over writing in the colournn of date of 

birth, the same is also not sUstainable in the 

eye of law, 

Vo 	For that the charges as stated in the imputato 

of misconduct is completely different with the 
charges leveled in the impugned order and hence 

the same is not maintainable. 

vi. 	For that the action of the Respondents in issuing 

the emorandum of charges and the impugned order 

is illegal and arbitraj and hence the same is 

not maintainable in the eye of law. 

corxtc3, . .13. 

%MtrccIJ 	4fn4 M 
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vii, For that as the impued order will adversely 

affect the amount of pension of the applicant, 

if he is given retirement in the year 2003 ; 

the same is not maintainable in the eye of law 

in as much as the same has been issued in 

violation of the statutory provisions of law. 

For that the action of the Respondents is against 

the principle of Natural Justice and administrative 

fair play. 

For that the action of the Respondents is violate 

of fundamental rights of the applicant as has 

been provided under Article 16 and 21 of the 

COfltjtutj of India, 

X, 	For that at any rate the inugned order is not 

Sustain bie in the eye of law and is liable to 

be set.asjde and quashed, 

6, 	DETAILs OF REMEDIES AVAILED •: 

That the applicant declares that he has 

talcen recourse to all the remedies available to 

him but failed to get Justices and hence there 

is no other alternative efficatious remedy open 

to him other then to approach this Hon'ble Tribunal, 

ATcc* 	w"a' 16 
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7, MAER NOT R2EVIOUSLY FILhD 	/OR PEING BEFORE 

ANY COURT : 

That the applicant further declares that he 

has not previously flied any application, writ petition 

or suit regaing this rnatter before any court, 

authority or any other bench of this Hon 'bie Tribunal 

• 	 or any such application,wrlt petition or suit is 

pending before any authority, 

8 RELIEF SOUGHT FOR : ..... 

Under the facts and circumstances stated above 

the applicant prays for the following relief s: 

1. To set_aside and auash the irrugned order dated 

25/6/2002(AnnexureE) 

ii. Cost • of the application. 

Any other relief as Your Lordshjps may deem fit 

and proper. 

9 1 	INTERI1 RELIEF IF ANY : 

Under the facts and circurnstances stated above 

the applicant donot pray for any interim rd i ef 

10 . 	e.. •••e•ø•••$**•. •.Ø 

I! 	

contd 15, 
•ro&n ka?7,, 
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15. 

11. PARTICULARS OP INDIAN POS TL ORDER :. 

1, 	IP,O. Nor, 	IE71620, 1tJ161, 31E'fl16Q 

iE77I6 

Date of issue 	:- 0S/09/00. 

Payable at 	:- Guwahati. 

V e r i f i c a t i o n 

I, shri Njrodh Kr. Des, aged about 53 years, 

son of late Akhil ch. Das, resident of Rly.Quater 

No. 95D, L000 Colony, P.O. Rangapara, District Sonitpur 

(Assarn) and presently working as Sr,Secticn Of ficer(works)/ 

I.O.W, Rangapara, (North), N.F.Rilway, do hereby verify 

that the statent made in paragraph Nos. 1 to 12 are 

true to my personal y knowl edge and the submi s s ions made 

H 

	

	therein, I believe to be true and I have not supressed 

any material facts of the, Case. 

Md I sign this v€rjficat±i on this the 4fh 	day 

of Stember, 2002 at Guwhati, 

Date :- 

SIGNATURE 
H Place: 
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ANNEXURE_A 
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TPA!SFERCER1IF1CATE 	Ttrr-' 

• 	A/' 	' A, 	 d 
I. Pupil's  

'Father's 	nie fit 	 ikf.J- 	 : 

Residence,(viilage, thana and dist ' ict)  

bate of admission 	-: lb. / ' 4 	. Mm. No. 04flzri: ' 
6. 1)atc of bith as rccdrded in the ac1inision register (jn words) ii 	1 4fi 

9 	 . 
'j. Date on \Vhjcb he )eft.the school 	 ' 

Class in which he vas then rcading'(in words) '7Ji 
Nu Tq t 	i (jt l) : I 	 I 	

, . 	
4 

(To be fllkckip when the pupil • leveo at thnd of the sesion ( 	t 	rf ; 

Whether he has passed the Examinntion'for promotion to the next l?Iher class 
It! ii V . 	' 

10 (l o be filled up when the pupil leaves during the session 	r 
) frir ni) 	 , 

Attendinie dudng the currunt session 	RT1Riz 1 	f_011T,  

p 	 - 	Di tI. Of 	Dan of 	Po'.tb1i. iitiiubcr Actusi number  
4 	' 	ad nizscion 	wing 	of attenda nec 	of attenda 12LL 

 

I 	I 	 this  
I.' , ' 	• 	 ' 	I 

Tn ...............,.,.,.,... sch ool  

In...........................Rchnol 	 • 	, 	I 

x., Character 	:1'eW(. 	f 	 , 	 . 	• 
ri. Rt'.ason for lcvinI school fit  

• 	All aums due by him to the school have been paid till 
• 	 f(Z( lI;r 	qtir 	 I 	1 	 I 

Dato of isu 	 . 1j. 	 Iltailmas 	 ' 

	

• '• 	
I 	* 	• 

' 	.L 	. 	 f'' 	 I 

Att'd 	— 

p 	
S4QaiZ 

Advocc'J 

CAT, Gut.cxVot' lyj- 
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• 4_ 	....•• 	
- 	 - 	.•.• . 	. 	•'-•. 	 . 	 .•. 	 .. 	 . 	-.., 	• 

rvsj senLcrity list of )'.r.c. (i.TII In scale Rs.9 	
- / 

i. 	
ilk 

rtmt; 	 Divisi n: clipuuar Jh. 	
2JLQtrpth. Criterjn; Length of Service to the vrade & post. ClssIfietjon; tivIsj.r'I. 	''' 'c 	;- 

- 	 Temp:  
Tctal 

0 f De t of 0Cc n I d. QTh e- VLe n gth 01 V - NO. 	
. 	 nder. fbirth. 	pptt. 	proc- 	 thcr Os ey1ce. * 

I 
i -LSj2±rj, 	

H )1 sa 1Ri3 	 Kam 	Sikia Tow! I3.3.1  13.8 66 21.12.78 0n- 	10-3-10 
fo. 

Samar Kr. Guhs 	4flh1 Kr.Guhe 	"/BNcTh 1.11 .52 i 0 .1i.7 1 - 1.9.81+ 	" 	 6..17 	- 

	

. 	 . 	•. 
Sadhan CIi. Dey 	• 	Harendr th.Dy ... "/BNGN 19.3.49 21.5.78 ) 1 .9.8lf. " - 	•. • 	-6-i7 • 	 • 

. 	afl'njan DeS * 	 FKK 901.1 18.12.61 10.i.8 	" 	 -21 
(5. thjend 	Singh 	 1*1FYJ. 1.7.l7 20.3.69 2.8.85 	r' 	- 	3-7-8 - 	 - 	- 	- 	- 	- 	• 	. 	• 	-• 

?irdh Kr. Ts 	Lt.AkhlI àh.rs - 	"/ Ri'M 2.12. 14-3 3.8.68 	27.8.85 	" 

7. Jgeoish Ch.Sykr 	Pinesh Srker 	"/JPT 2..51 16,11.80 	Sc 	3-7-0 
. 	rIdhn 	 qli 	 /T 	16.9.1 8.5.68 	1.9.85 	" 

9. Hreswr TI, 	 " Shib 	- y 	"/1L: 	 i.85 	I' 	 6i 
1C 	eJicr 	s-d 	Hrjr LrpsQ 	"/NL 	17.2.50 13.10.72 1.9.65 	' 	 61 

Att"atadb _!!L !rjC('fl  ?rdhan 	Th•b)i1 irdhen 	"/NL? 1.1.5O 1.?.7o 	27.11 85 	 3-- 
cAQU 	 . - 	 - 	 I  - 	• - 	- 	.- 
04/09/00 

Advoc' 
I 	• 	 • 	 - 	 - 	• 	- Q,AT , Q(Lifr)oJ t3Qvch 

- 

0 
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14-  
- 12 * 	T 	-  -' 	 rnbhu 	 1O4/I/.-' 26.3.33 16.2.65 16.12.87  

	

- 	

- 	 - 	 - 	 -. 	 - 	
--- 

- 	- 	 - -- - 	: 	 - 	
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for  

	

V 	 II 	 _t 	 LQuUr._QUflCtj.j'. 	- 	- 

	

: 	
Nu. W255/1 

	 Pt. 	t]O9/89. 

	

fi:kci fcr 1flfOr(itj 	flcncessary acti:n 

- 	
(1) IOWs/rC, NLr, f?-j, RNY,  

/ 	(2) 'is/Tjy; NI, 	NBç, 	R/flcT. 	 - 	 - 
(3) rnéii 9eey./N 	J/1L, 	 PNCN, 	ici, NC?, A 

FI, 	cB, 	 - 
(5) tff cc1r0 & spare coy f' /cvse. 

'U1yflppc1 se -js s1er1typsiticnshu1dbecubJitj tc this office 

Oe  
All- 

for 
c ti r. 1' 

(k LJ/'b989) 	 - 

- 

- 	 - 
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-% 	 - 

	

7 	 - 	 -.-.- 
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1 ri ior ii,, J-..z't ; C.. / 

U4 	cme t jjv. 	ni.orit:i 1i; 	rvtc 	½_drt ci 
in 

( 

idLts of mv 1rt.h the'ein 	s 'ccn !1rtionec. 

rl.'%it 13 o. 	t.: 	hccn Oc-ji;tr1 in in1 C bci - rq 	j( 

.i' t Fir, ny 	i4rt' cf L irih tr rn  (Y)/6/+9, hu; ro 
qlyi 	•: 	'(i( 	ti 	 J•i t,. J 	iu 

of the ;rozil1y t I have not 	ceiico/sen the :niorit - 
L ruotior4 3/J.iy; LLe11 p'.bJ.iucs nover 'cehcs tD indi.vioua11 

ro1.' thr sawn 	cccuto iii offico r.uco bor. Th- 3/Lt 

	

c. :(A coinciocntly 	a co11eue of fllJc anc )w;n cbout 

)- 	couo not c(n!t/prc3ctta in tinu sckicuui':u t:rciri. 

t.1fl 83lbflGi iii L: job, I e' cut:u o.nd subcjittcc, a copy 

4 1C L.01 crt.i.(ic 	. 	uport o.: L . ' 	t 	uch rot of 
: 	nctr)J.y 	n att 	u 	t.Fi cou1i 	iat (.:'cculJcu j1.t 

chall be hiL' obliged and Lratofull alike 1' your 

ivi our co so- good by -coriein my dti of birth as cr copy of 

n 	i:ool cortif1ctt: 	t.ioio futurt. i;utu ovor the issu3. 

1our' faithfu'ly, 

i/V/AI;J .or n;.c-
inforuotion anu ncoccoory 
action p1cr;J. 

AtIosad b — 

q4c 	t' 
04/09/00. (I 

4dMoco 
CAT 1  UXht l&v1& 

Your' f aitfv.1iy 1  

Po 
a 



ANNEXURE - D 

	

1. 	
Of'icc of the 

Divi. Rly0 n1agC1(, 

	

10 : /213/30)t0i0 
	 Tated. /.~.. /JZ/2000.7  

To 
L. 

Reft- 

Alto ratioT o' dtte of birth of Shri tirodh 
fl' ur&)r IO1!/RPMI. 

oiz' letter i0/71/4()dt. 2.8020006 

/s 	t23( 'iiO your letter a roforrod ubove,Ore 8W1 

f this off icc 	äjotcd to udhLri iigb 6ehool frot whl3rO hrt 

Das has obtaifld the Lcoo:i 0tffiCtO. 

bri 	GhoiiL':I attcIitC( JtThcfli ar4 aI'tr vorifiCatio 

o hi). xcords he hu 	titt 	a iopert or4 thic isstfl.A xerøx copy 

or tho same is enclooc1 ho:oui.th ror ting further secossary action 

CCOtiflL3 tt, 	ouquii 	 the School certificate ITo0  
at yours  
8)+ dotod 16o 6tf tst. by L Lcri ftor,Sudhni Hj School is 

•ftjurx1 pnuine. 

In thIn couti t.cn thii office latter o,/21/30(10 050) 

35. 2000 'flay Lr.l' r.z rcifo.'rd to0 

This i fr :o.0 kind Infration ple. 

DA z ore. 	 fo r 

- 

* 	 / 

CAT, Qct' IQC 
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ANNEXURE — E 

• 	0 
fr 	

NORTI-rPAST fl?fl;Tr7T1 n A IT \'JA 
j - 	-•-•-.---.-... 

TANDARD FORM NO. ii 	. 	 G/174 L 

Siadurd Form of M'niorandum of chargc fot' rnpocing minor pen tcs 
(Rules 11 of RS (D&4) J?uks, 1968) 

Name of Railway Administration) 

	

(Place of issue) 	dated ..... 

MEMORANDUM 

	

.....................(Dcsignation 
	 Ornce on 

which is hereby informed that the President/Railway l3ard/ 
undersigned propose (s) to take action against him under Ruc H of the Railway sr-vants (Discipline and Appeal) Rules, 1968. A statement or the imputations hi miscon- 
duct or misbejiayjour in which action is proposed to b3 taken as mentioned above, i enclosed. 

hereby given an opportunity toinake such representa- 
tion as he may wish to make against the proposal. The represciTatiQn if any,  

aikvay s as 
should b3 submitted to the undersigned (through the General Mauager 	JY kR to roach the said General Manager) 'within ten days of receipt' of' this (JvIeinorandun. 	L - 

If fails to submit his represetation — th period specified 	 n in para 2, it will be presumed that he Ins no reprcscntation to make and orders will be liable to ba passed against 

The 1rceipt of this Memoranum should be acknowledged by Shri..'Lç' 
Ja:V,c p4aD 

	

'(By order and in the name of the President) 	
/ 

A) 
Signature...,,. 	''s 
Name..  • 	

ickrna' f,jncr ç;;- .-Name ad lDes4gn1or Ot tn 
JrJ 

tO 	II' L7' 
Nani'e Designation and Ofilce of the RaIlway Servant 

	

%Wbetsths Pesfd.n* is the dIsc,1jnary authority. 	 A%liQ12d 	bu 
st 06  Milli PN.,.,y4Q4j5317 	

c4/o9 /O0r 
AdyccoJ, c2 AT, quEza)aG. AQVIck  



I 

STATEMENT OF IMPUTATION MISCONDUCT/MISBEHAVIOUR AGAINST 
'-' HRI NIRODH KR. DAS I  FPO/GR.I UNDER SE/WORKS/RANGAPARA. 

Shri Nirodh Kr. Das, while working as FPO/Gr.II under 
JE/Works/R.PAN submitted an appeal dated : Nil against seniority 
list No.E/255/1[E]/AP dated 13,09.89 in which he requested to 
alter his recorded 'Date of Birth' from 09.06.49 to 0212.43. In 
disposing the appeal a fact finding enquiry was conducted ahd 
during enquiry it was evident that Shri N.K.Das is a literate 
person and signed the 1st page of Service Book of his own in 
English. With his applicatThn for alteration of his recorded 
'Date of Birth', Shri Das produced a School certificate dated 
16.04.65 issued by Head Master, Sudhani High School, Sudhani - and 
the School certificate was also got verified. From the School 
from its counter-foil and as per this school certificate his 
'Date of Birth' is something other. The prayer of Shri N.K.Das 
was forwarded to Hqrs. for examination by the competent authority 
who observed that Shri Das was in possession of School 
certificate at the time of his appointment i.e. 03.08.68 but ;.c 
entered in the Railway service by giving a false certificate 
regarding date of birth. As per record of school certificate he 
was attaining the age of 14 years. 08 months and 01 day as on 
03.08.68 when he was not eligible for Railway service and decided 
that the tDate of Birth' in the 1st page of Service Book may not 
be altered and it should be kept in binding. 

For false declaration about the 'Date of Birth' Shri Nirodh 
Kr. Das availed undue benefit for becoming a of Govt. employee at 
his minor age and after a gap of 33 years he prefered the appeal 
to have the advantage of serving more which is misconduct and h .------------------- -.-.--------.----------.  -- _________- 
misbehaviour on his part and attracted violation of Rule, 3 (1) 

(ii) & (iii) of Railway Service Conduct Rule, 1966. 

DiviRionAlErigineer/V 
N.F.Rly./Aljpurduar Jn. 

AthstQd 
(J 

Q'zdw iL 	
r 

o/o9/oozV 	\\ 

Advo 

c11A7 c2ucckc.t Iv& 



ANNXURE 
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 P- 
CL1' 	Lrrjinccr/V 

1v/J1i;uruer n. 

io?er Qacne1. 

geinst 'Iciaorcndum 1 o.L/213/3 0 (L) 

, J~ . at the minor age as mtioned then the date of birth will l
arvioe 
?c (03/38/65 01/08/14) 02-12-53 not 02-12.. 1i.3 as mentioned in 

seniority list which is not correct as i'ccèptedby you alsoe 

o question or giving false decicratiori ubout the date of 
:LD th d c e e not *.r is en I ná s ur a th 4i t my ci t of b i.r th from the 

ta', 'ntin in nPrvicts tU., C oto in 05/06/L4, ropart 

Ir 

tp refer ercc to Mcuorendujn ic. men tioned above I beg to 
jrte you that I submitted vAaPpic rU virt aeniority 1it loo 
125 / I (P)/ AR d ated .13/ 09/89 in which 1 r cque tad for corrcc tion 
1 < , Lqtq of birth from 02/12/1+3 to 09/06/1+9 not to alter the 

d.iito of birth frci 09/06/+9 to 02/12/14.3 Or rnctnticno(. 

L'ocon1y regcrdinc Cøhool Certi teL-tte 1iucc'1 by Ibórctr 
Itht1n. fligh Ichool on 16/014/65 of which copy etthmitte furthr 

r vme r:1ich co not be soteth.r othcr thoujb. mentioned 	I 

IGreE1te1 it has inentioric-d that myself entered in the 
UUlwcj p ervice by givinij a felac certificate re ~:arding detc of 

th and er per reco'd iwes attaining the age of 1t veri08 
_____ as on 03/08/68 where from said record arranged 

: !lot known which is eo1c- te false. 

a 

Ic 

II 

I 

11. 
H 

- I  

I: 

.Ictually my tate of birth was 09/06/49 while entered in 
U.w.y service and we attaining th ge of 

	

tw ! 	
a a per d te b ir th Jn th 	en 	I ty litit a t I 3/O/89 

as 2111+3 cp nttainin tc 	c or 
On which I ubmittc cpp1. (i ti ditjith '3' of 143 

	

o ov 	vritten in ink, over tone other digit). 

2 astonIshed to learn that after compicti.or of about 33 
rvice you are in opinion that 'as on 03/08/66 ihen he w: 

	

____ 	for Railway service" • If I acturily entered in 



V 
- 

1 

.vj  

C0nC1U_iQA : ou1d requcrt your hODOLIr fu r  
1miy Cccie ot of the ycor 1,c, 	3 crc1 	3 ictuu rrri or corrcctjon of thC Otid LCtC 

r 	from  the 	Uet:tion for w.iich I iou 
C.vrr LTOfu), to wu u1ic. 

Yours £ittf.1y, 
8 

* f. 
PL  

LO Crc. 	IJ. 

ter 

AtU1Qdb, _ 

all 
U 

Advôc , 

CAT / 
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ANNEXU — 	is 

I 
	 1• 	

. 

d.fUc:.icc r 

r:oit rc.. 	[LIy to t:.•' 	u t.t I 	ut::;t. 
on  

o icit : 	 tc 	lth thc 
c: iLc1 t 	rcii, 	tL' 	 to 

ccir - 	u'r), fktc ol h.' 	t 	h:cp thr- 
r  ct for 	tl'r nd 	'- 	 ivo:.c 	ny 	t 	o 	r 	:t 
th 

£n the sbovz 	I u xcquest. your 	0r' to liri.i' 
• 	 •, 	thc 	$fy ni ;1vc cc1t.':.1 	eLr - cn by 	iih 

.fl7 continiic 	in 	cr:y..co  for cct.it 	'o 

:3/07/01. Ycur8 iitLufly ;  

/V 	T''(,i' 	t' 

iu 	) 

AttasfQd 

qcuz 
o4/o9/oo2 

AdVOCc'%k 1  
C AT 	ZXXhcXt 	lvch. 

I 



1 
( N xaonn KUiiR DAB 

Ft0/II, S]/Works/RPAN. 

a 12th. L3optJ2001 4 ouru fsithfl1y, 	- 

I$ ptJ H 

II 

ANNEXURE - 

...it llL. 	6L'iL'.  

uf(iur 	:. * 
	 •. 	- - 

irorler C1c11n-i • 

: 

t, 	$- 

With due respect I beg most resPectfully to state you that 
I submitted svera1 ctplications previously for correctIon of dat 

u.lrth In the service rccorth -In support of the actual date, 

:chooi certificate's copy also procluceci which was issued by 
iadriaster, Sudhani High School on 16/01+165 in which clearly 

rientioned the date of birth as 09/06/1+9. But in record particular y 
in the seniority us t Ho. F/255 I()/ JP dt.13/09/89 the d ate of 
5irth showed 1+3 instead of 1+9  being overwritten in Ink on the las 

is "3" over some other digit. 

On my appeals LJ1/JL-DJ also was directed to verify the  
iiool ecDtif'icato on which without giving aeclasion I have been 
wvod vith memorandum No.1,/213/30(E)fp.III cjt.11/4/01. Deffenc 
aInst said memorandum suhiitted on 27/1+/01. But no information 

,, dec1Ion received within the period. 

On the above I woulu request your honour to finoliso the chs 
c early as Possible as I am Passing the days in much anXiety. If 

n(' liiformnati.on raceived within one month I. in to inform the Thct 
to Higher authority to cot proper juocement a the date of birth 
1: connected with the dotc of nupernuction. 

ThPe to be cons luered iith the prcy and oblige 

(.clvance copy sena by post for Information and early action 
pt.ease. 

I 
I 

4 
S .  

I t 

1, 

1 

1 

I 

I.- I •.. 
	

4ttslad 

1 
	• 	 •; " 	 . f'T 	ki1j i, 

	Ot/O9/'ook (I 

..ç 
	

aAT / 	ccAhct ISv,cb - 
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ANNEXURI —G 

I 	 1 
£ ) 	 L 	4 

ir 

7.,  c 	o -  to I tV 	vu IN 

r' r 	• 	' tr 	f 	 ii th J ic 

1. •( 	: 	 - 

r )• • 	 C 	
b... 	 _' r-b:c 

c 	t1 	 uL1t;Q 	
; 

• 	 .1 	L' 	JL t' 	 :  

I Th 	
)1r; r 

rl

I 	
, 

'I 

1 	/ .,• 	 •' 	tt' 	L 	'• 

:.a v r.l. .r- 

2. Jc . Lyir..r-j trcy. t;. r; j,: 	: 
)LiL t1; 	. 	 •' tcij I 	Cc 	jfJti4 rr)cA 	.t... 

r.. ti;' , 	r!/flil. 	•''zn(h 	
.. 

U 	

r 

I 	- U 	
• 	• 4 • • 

Fi /  

AU 

•, 	 1 

I 	
• 	

''. 

H 

• 	 .•• 	 /v,U\-U 	•II 

Aui 

ciLL 
04 /09/oo7 

AdvocatQ, 

c2 AT, 	 ISch 
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) ANNEXURE_ 
• 	.:'iui. 	iai, 	ç 

: 	C.ncjL. 

I  
-I IL 	orractjt 	o 	ctc ef bfrth in ecryj 	fxcord. __ a_a__a__a__se 	- 	 - aae. - s I 

bq 	to vtvtOQ You ttitt iflf4iC or rcvcrc.1 rctinucz' 
os'. c3octaic'it 	in sucrt of Octual c.E te of birth1 	I . 3. .. 

1 	¶ 
Liot yct 2ccciv 	A'Ocr jUccrit or docirEjon froja c 	inia. 	¶ onu it Is tcer thvt I have to tcc retirement froni 

rruico thie vcy wit?ut 	cttiL 	roAcr juccrnt jDnci corrcoUo 
t10 40te of birth. 

isrum un thc, rai.c .IMIC of  WhIch dnç rlco 11114.littcti in tifll@. Lcit1y 1 CUbIALted EPècE4. on 12/9/2001 wbic,b 
I 1J1C0d on J 9/9/01. 

}JUt £ftoi eUCk3 t long P'iod rio, rcoLne from CdDifljtc... 
ii: 11d12. 

1U 

 

as the dritc 01 uy retiric- 	Qcc,0rdjnL, to ecrvice 
Is rccchin 	vtzrU 	1 WU(J ttkC t1e hc.lp of court tcr tix 

4k9nL itth 	uto ?ti. Xpy/Q2. 
1, 

j 
1bc to be cox1ocrctc, tim tbo Prcy Within 7th. }oy/U2 

•1 
ur& iaithfuLIr, I 	 I 

L 	
T 	oE'k k y 

k 	Kuia w 
jiq,f I I/It ?AI I: 

(I Uncier 	E/WR?J.u, . 

1? 

 

r C04 sem , by P0 t to r e crly 
,yS D tio4)i.ceso, 

I 

• I 
I 	 I  

to 	&W (I) F;r. 
(11) mi.ini 	tcry/1rLJj 	- 

br informcitjon crick nGcctcry action 
910080. 

• t •  1 	Lc_ 
	

C4, nuturo  

Atskc 	b - 
H . I 

O4/o9/oo2 

1 	 CA T J 	-. 	- • 
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'V 

A 

'I  

/ 

No. 

: Ni rodh Ku1nar Des 
0/ Gr.j !• nd RPAN 

Through :— xpwLRPN. 

ANN<uR.- 	. 4 

O?fico of,  that, 
Oiv1.Rly.Manager(tjc,rks)1. .. 7 

Alipurduar Junction 

DatedL_ -6 JPO2 l 

4 	• 
-' 

28- 

Railuey 

rd 

Sub:.. 'NIP' against Minor Mmorandun or 	• 
• 	 •• 	. 	

:. 	•. 4 	

I 	 44• 

Datbnoe submitted byShri Nirodh Kumor Da 	•• 
againt th obon flornorandum is not convincing Shri Das iq 

• \l1terata man and ha was 	poaossjr, of School Leaving. 
'CeDtjfjete or could ho,o obtained the aemo and produco it  
as documentary proof aa a proof Of bate of Birth at thotjn, 
of entering into RaiJ.way Service, therefore the following • 
orders are passad.. 	. 

IJith holding of Increont for One Year 	 .•.,. 
flcnJmu1atjvoN. 

APPO1 if 8fl)l  lisa with Sr.DEN(C) provided 
it is preforod within next 45 days, 	 • 	 l • • 

	

( 8aldovh'gh 
) 	 4 D1vjjona1 flgiflCQr/V, 

Alipurduar ZJunctjn, 

Copy to;.. 	 . 

DRM(P)/APoJ, 	 . 

AN/RpN. 	For infoat1on please, 
/ (3) SSE(Worko)/RPAN,) 	 - 	 .. 	. 

Qivicional Engin nor/V, 
IUipurduar junction, 	4 • 	

N.F, Roi1way 
.., 	 ''.. 	

• 	r 

fA A tJ'std b 

tohrntia/ 256. 
0 /09/0002 U 

Advcica.4f, 
C.AT J  GjUaWnck ISQ1d1 . • 

	 4, 
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29- 	ANNEXU1EI 

• lo r. D.FLN. (C) 
itway 

:pI44tar Jufl00 

I Ili I:utI 1 f0(H' ChIifl0i) 

en iPPOMI axJnnt PUnlhmnt order under No. E/21 3/3O(E)/Ap/p t date I/2002 ISSued by Div. 	
Junction and charge memorandum under No. E/213/30()Ap,pt 

ii d4tod 11.4.2001 

Wli i duo respect I beg to draw your kind attention to the foliowjn1 fact:. 

I HNI SIr, I w1i orvej with 
(ho Ubotj montionod charr ch't wflhou any 

u?nd In VIOIQtIOfl 
of the Statutory provion of law. in (ho said charge 

thcot, allegation has been iOvOld 
that I prayed for alteration of date of 

birth and that I entered into service by giving farse certificat
,e Bu the fact 

is that at the time of entry into service I subn,,fted my true and genuine 

Certificate and accordingly my date of birth was correctly entered i
-a the 

service book. Later on, the same was cha,ecJ by overwriting in the 
service book. 

D.ittd: 2 r. , 1. ' •. ') 

'I  

2. 
iht Sir, after knowing about the wrong date of birth from the seniority Jist 

which I got in the year 1999, I preferred application for correction of the 

wrong. After my application Divisional Railway Manager (P) APDJ sent 
cno Shri S. Ghosh, SLWi to tho school 

from where I obtair school 
and mado an onqulry. The said authority has also 

observc that 
my certjflcate is genuine. Inspite of the same the DMsionai Engineer/v

1  
APDJ served the above the mentioned chargesht Be it merrica that 

from the 'statement of misconduct' which is enclosed with the charge.. 

heot it is clear that the charges has no relevancy at nil. 

Contd . ..... .. p/2 
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• I 	Vi 	id Lty 	•?u 	h 	i:i t 	U 	j in vn' 'n o 	t 'l• /Mflfl of lw in n 	miu h 	dNflrj 	th thc 	lt, 	lit iJIui;dum no list c 	nrn 	and/or list of 	lvo been servcj on mc 

4 	1 i 	Sir, after a long gap from the issuance 
of charge-sheet, the Divisional 

Eigineer/v issued 
Z  the Punishment order of 25/612002 	i.e. during the I 

pondency of one case before the Hon'ble C.A.T. where in I have 
ria1ienged the charge -memorandum. I also like to mentioned 1 that the 
punishment order has been passed without seing me any relevant 

• dcrt bmlng on witch the said authority has Come to the COnClUSIOn and without hearing me on the matter. 

Under tho fact and circumstai,cos 	I humbly roquost your kind I 	i 	'r to rill nil tho wc;oi1 	:and rifler flolr)tJ 	thiuuqh 	the nin:() p:; tru t 	tiy Order 	
ottinq nid() nnd qti-rinhIng the lnIpugt)c 

irrJi r 	Including 	charqo me 	erRJum 	and 	tTho 	bo 	pIea;(c 	to pass ft cu't;;n 	ordor corroc(inq the cltro of bih which has been OVojften 
nd nterod lator on and I shall obgo thereby for.  over. 

Thanking you. 

Yours faithfully, 

J 71 cb4 /tO/). 
y Enolo 

 1. 	1 fiCate of 
ago from School which I produced at time of entry in seMce. 

P.clviri 	Copy:- 

j 	DFiN(C), APDJ for In1 ot mat ion and necessary action. 

Attsd b 

O A/09/eOOi2U 

Advc1, 

CAT Qu 	iQ 

4 

Y 	
' 
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IN THE CENTRAL ADITISTflATIVE TEIBiNAL, GUW\flATI BENCH, 

GUWAHATI. 

. A. i•1o. 292 of 2002 

IN THE MTTEfl DF 

	

Sri Niro:lli K:iar Da 	•... 	pJ?lCant 

'vs. 

Uni..on of Inlia. 

DiviSional Ilailway Mcr(P), 

Ii. F. Rci..lway, 

Aiipurduar JuCt±O, 

West Bengal. 

1visional Egneer (v), 

IT. F. Rcilwcy, 

ABpurc1Uar Ju2lC tion, 

West Bengal. 

onjor DivisionL igineer(C), 
-11 

IT • F • R L iway, 

AJ.ipur(IUar JuctiOfl, 

Wes t l3engal. 

6.11  Rc3iofl1flt5 . - 

AND 

fl-i THE M&TTER OF 

Written Stater.ient for cd on behalf of 

the respondents : 

Contd. .. • 0 02 
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AS 

-: 	 2 	:- 

The nswerin res pdCfl ts Do5 t rOS PCC tfully 

beg to sheweth 	ufld@1 

I That, the 	iwering respond 	ts hve gone through 

the copy of the application filed by the applicant nd he 

1nders toed the contents thereof. 

That, the applicant has got 2o valid cauae of 

action n:.Vor rigit to file this application. 

 Tht, the apiD1icati-1 suffers on 	round of i:ii - 

represC!ltatl0n of facts 	n:1 	js_tcrpretatiOn of 1 !& 

tth SUbjCCt. 

That, the application suffers on groun:i of 

-j1fimity on the point of imitation. 

That, for the sake of brevity, th respondents 

have been advised to confine their replieS only to those 

iemcnts in the application WhiCh are relevant end usterial 

for a proper deCislen in the Case. All 0ther allegations 

to the contrary in the appljCation are died herewith, 

rid the applicant iS put to strict proof thereof. 

That, the application is renature. He has filed 

the application when hiS appeal ainst tile 	3 iiCnt 

order was clearly 1 ier consideration by th  

ii.F. Railway, Alipuri' JctiOn. 



-: 	3 

70 	That, with regard to pagraphs -(i) 	+(fl) 

of the application it is submitted that except those 

vernents which are bom On r cords ani/or are atted 

specifically herein-after, all o thr avements of the 

applicant are denied herewith and the pp]c ant is put 

to ba strict proefthe state:nts which not been 

jtted as correct • There is no record whi..ch nay alse 

show as to when nd where an.d in  which educational i,.1Stj-

tution.s he studied prior to his athiission 	ClaSs VIII 

in S,1di1ni High School i ,-  Bihar and what age he recorded 

in those 11s. In absence of the 1owle of such 

natters and the avernnts nade in these paragraphs 1YI 

the ppliCatiOn, the  appllc2nt is put to strictest preof 

of his statenents i these paragraphs specifically when 

it tppears that the spplicant, who was app®in.ted ±' -i 

Class IV Category as Kb.alasi (Present category D'category) 

on the N • F. Railway Organisation on 3.8.1968 c3id produce 

no certificate like the procent ileged Transfer Certi-

fcaie 	 dated 16 . 1+.1965 etc 	before the 

Railway Acb:ij ,4stration aS a token of proof of his age. 

It s correct that the appilc ant was pronotEl aS F .P .0. 

Grade II in 1 986, Rather, the entries in his 3ervice J3ock 

which bears his OWfl signature aS a token of acceptance 

and the supperting Eiical exscination certificate (while 

he entered in the Railway service) confims that no such. 

certificate dated 16 .+.196 was even proCLuCedI by bin before 

the authori ti ez• 

C0ntc.1. . -., - L. 



elk 

a 

That, with regard to averuents at paragraph 

cf the application it is cubnjttd that the respondents do 

not a1nit correctness of an y  of his ernents i, the applj-

cation except those which are borne on records or are speci-

fically adnitted Ilereunder. The applicant is put to strict 

roof about the rest of his averrignts. It is subuitted that 

the date of blrth and the edUCat1O211 qualifications etc. 

as were declared by 	ot the tine f b-s appointuent were 

entered in the Service Book on his appointLient ± th e  

Railways and sane WO3 also authentiCated by iii ri der ii3 

signature in  the respective page of the Service Book aid 

there was nothing which the Railwy adninis tration did  01-
1 

its ewn initiative or that there were any hand of ny of the 

Railway euployees in such natters as allegEi 

The applic ants contentions forarded after about 

35 yearS are couplt@ly  j 1correct and untenable. If the 

applicant produced the Transfr Certificate dated 16 

(A11exure A tO the apljcation) then there weuld have been 

'10 0ccassion to nake verbal aut age and 

q.ualifications etc.. 

That, with regard to iernents at p{raph ~(iv) 

of theapplication it iS Ubttd that the CenteFItlolls Of 

the appliCant are not accepted as correct and hence these 

are denied. The seni-ority lists are pu1jli3 hd periodically 

and given wid circulation angCt staff 	service Uflin$ 

id all the respctive 0ffices/ffiCr concerned for proper 

infOmatil and taking necessary steps. There is no question 

of iewing about the seniority list from corie colleaqeS in 

Cofltd. . . . .5 
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the year 1999 as alleged, since not only i 	ove said 

modo these are circulated, but lzo these are 1isplay(gid 

properly j the notice boards etc 	the work places of 

the staff concerned. It is submitted that as jr1  the 

1 Date of birth COlu', his date of birth as 2.12.19--3 was 

pro1eriy shom ill the senjprity list as per recorded date 

of birth in the Seivice Book of the applicant, (which was 

ill  accordance with his cin declaration/subri s sizi) the 
UL , 

questi 	of over-w'itinças allered :Ioes not arise r1he 

type:i digit '3' which. was not properly legible i the date 

of birth coiu of this seniority list dated 23.9 .89 

(&mnexure B to the appji.cation), was only nade 'clear and 

legible', and, jjo chaes in  the recorded date of birth w as 

effected by any  other pers orVflailway 0ffici2,.l etc. tile 

seniority list's COIUry. It is also to 3Ubjt herein that 

such a1eged school certificate (which is only a traisfer 

certificate and ixe:i as Annexure 'A' to the tppucation) 

is traceable in Railway record and this certificate/docunent 

has been produced only in 1999 by the applicant ariiarently 

with motive to derive benefit of extra period of sersuice 

(shoiing date of birth as 9.6.+9 	stead of 2.12.19+3  as 

was recorded in his service Book in 1968). The over-writing 

as alleged by the applicant, did not have any adverse effect 

on  the applicants actual date of birth as recorded in Service 

Bock. 

1 O.(a) 	That, with regard to avernents of the applicant 

at paragraphs 	(v), +(vi), '+(vii), 	Li(viii), 	)--(ix) and 	(xi) 

of the application, it is submitted that nothing are accepted 

Contci.. .4. 46 
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as correct except those which are borne On r®COrd or 

which are specifically acinittod herepder as correct 

and for the rcst of his avgments the aiDp1icnt  is put 

to stri;tst proof of his mwsserltions. 

It is te state that it is quite 1correct to 

say that the enquiry as nentioned by the applicont was 

conducted with a. view to elTect any chnge in the recorded 

date of birth of the applicaYlt which was incorporated in 

his service records while the applic:'nt entered into 

Gvernuent service. There are specific stet rules and 

proc11reS for effecting ci ngs in the date of birth in 

genuine cases within stipuiated tine frane and the app].!- 

cnts case does ot fall within the set rules etc. ider 

which cli ges in the date of birth culd be effected fLndi. 

that holding of enquiris COt be the ecepted prOCe5, 4 

It is also subuitted that the ueuor'.ndUrJ of 

charges had to be issued against the staff for his for-

warding contradic tory s tcry/ s tatenen ts concerninC his date 

of birth which natorially differed frau his earlier 

authentications o,, the subject. The Transfer. certificate 

(date of is s-tie as 17 .4.65) of Suhani Iigh, Schozo Pumea, 

l3ihar which he has advanced 	presented the following 

,nalies Q.tc. : 

i) I this T.C. his date of birth has teen 

as 9.6 .49 whereas as per Service 

DDOk the recorded date of birth is 2.1203. 

0ontd. .e...  .7 
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He stuiied i this scheci for only 2 .ths 

i.e. 16.1.63 t 	 nd o 31.3.63 c 	then left his 

e4uc'ti or! • MotH n 	e nn be gtt1iered as to 

whether it was iis first a i55iOfl i 

school on 16 .1 .63 and as to whether he declared 

his pe earlier to ny other institutions. 

He took adujs sion in Clas . VIII in this 

school rid then left the ZchOOl and education, 

and thus the entry in his Service Book (which 

bears his signature) to the effect that he 

is Matriculate is incorrect and contra.iictory 

to his earlier declaration. 

(d) 
	

The jrrevalence of the present asertions of the 

appliCant can also be well voualised fr® the feiowing 

aloe even if the alleged Transfer Certificate is aouned to 

hzv e be en produced by bin at the tine of appointuent in 

Rai lways Ln 1968 : 

i) There was no reason to put 2.12.19+3 or 

I.IQ ( 	t:rnc it 1 .1 . 1 95O) in 

serviCe Book (which bears tjj..s signature also). 

Ins teaci, s traight away the date 9 .6 .49 would 

have been put in the Service Book. 

gainst the iteti Iio. of Service Book (i.e. 

ciucationai qulific.ation) the words p tap  

Matriculation Exoniriatlon fron Pume uca-

tion Boardtt would not have been written, 

, 
Ofl 'j 	u. 0 • 0 
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ORO 

when IiLs assertion is that he 	up 

education when he was reacing in Class 

VIII (Annexure A,  to the applicatio210. 

I colui 5 of the seniority liSt a1ISt 

his date \the figures. 2.12.)+3 WOU1(i)t 

have occurrI. Even if hi s argunont that 

the digit 1 3 	figure 3t is tamper 

onìe is taken to hv@ any substance, then 

by put{ * +9 in plaCe of l )+3 1  it does 

riot uke I 	date of birth as. 9.6 

j.C. it  WOuld  h:ve teen only 2.12.49 and 

not 9 .6 ,+9 a a-c serted by hin 

iv) There was o  cause for the telical utho-

itieS to put '25 yearS as his 	e on 

the riecLicai fit certificate (which bears 

appli=lltls signature also) i ssuarlL O 

2/3. 1 2.63. 

Copies of 	jng page of his Service Book &nd 

COpy of Me:iical certificate chewing 1- l1 age as 

25 yearS are 	exed hereto as nexur3 ond 

ros pe CtllT€l3r. 

(e) 	It is also to u1iit herein that it iS couple- 

toly inpossible to  t1ror  light as to What hapencd in 

1 968 a1 ,ow those entries were nade at the relevant 

tine. But it iS apDarent that everytbinE Was done as per 

declaration/Consent and I 0wled cf the applicant. 

'j 
f 	J_..1 

Ofl L.J. . . . . 
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Witi tl?030 35 years so u'ny transfer and 

retircuent of concerned officials hcve taken laco. The 

applicant has ± the ueanti.no got pronotions frOn Class IV 

('D' Category) to Class III (tot C.teaory) in 
- 

Supervisory 

scale gnd it ±3 1)Oyld reasons that he renamed ignorant 

about Railway rules/his 	jority/servico aspects etc., 

all these years • The application clarl reveals about bis 

fter-thought actions. 

(1) 	That, the ucLierandun of charges ilad to be is sued 

for bis contraiictory 3tatcucnt3 as regards date of birth 

tc • which were n ot  1cO115OflcnCe to his oarlici dcc larati on/ 

authtiC -tod by bin d the Kjai j  cpjiLt of the charge is 

f&..c declaration of the date of birth ot to speak of the 

wrong declaration as regards oducatlonal qualification aS 

w oil. 

It ±3 also to suiiit herci that at the tine of 

appointuelt -i 	Bal iviay 11 serv1  c 	1- c was of 25 years ii 

thotg1l there had been some clerical errors in the worJng/ 

C 0213 tructi on c tc • ef the u0u0ran dun of char LI-"co where the 

date of birth to he altered was put a 9.6)4-9 to 2.12.43 

1fl dvorte21tlY ) th substance 	li main  sPirit of charge 

remains unaltered to the effect that bic present after- 

ti10uilt actions! attei:lptS for effecting a chago in the 

recorded date of birth in t1 Service Book was nOt legal 

and not convinCing and cannot be accepted and tile sane 1as 

also been correctly ccilocWvincb-catod in the Railway 

.10 



-: 	10 	:- 

Rajiway Aiij±3 tratiTflt s fanowin 	peas oned order Cuu- 

- nicated to him vide letter dated 25.6 .2002 (a cOpy of wbich 

- has bCCfl anexcd as Anexure H to the application) 

Extract froa'Ordcr dated 25.6.2002. 

'Dfenc a 3Ubjt to:1 by Sri ITirodh Kunar Das aCai!. 13t 

the above Mouoran:ium of charges is ,ot CO!1Vi21Cng. 

Sri Das ±3 a lIterate man nd ho has 

of 8chool 1vi2lg Certificate or Could 

have obtalnod the 1fle and produce it as documentary 

proof as proof of data of birt1 at the tine of 

entcrifli jtO Railway Service, therefore the 

following orders arc passed 

1 Wjthhr)1difl of increment for one year 

_cunulatiiTe.' 

It is denied that the impugned order has been 

iSsuOd by the authority without application of 

jfld. The piisiiient has been ipc3  ed for the 

applicants contradictory statements wbic1 

the geS of the charge 

Further, it is u1 ittcCt that there had boon no 

v±olation of statutory Rulz etc • as lloged 2nd for inpo 

sit±on Of minor penaltCG no furtherdisciplinary prcCC 

dings are to be drawn nd as his appcl invOlVCd COflSU1 

t2tion etc • of various recordS end matter 	concerned - 

about 35 years old, it naturally takes tine to dispose of 

Contcl.. 0 6 .11 



J 

-: 	11 

any applicatiOn after .1ue application of mind and hence 

do1a if 	caused, is uy)avOidale in the eircunst-nce3 

of the case • The reasons for imposition of tlñ.s minor 

penalty has already be on intimated to the applicant. 

Further, the stcppao of i ll eremant is for one year with 

0_cunulativ0 effect. 

11 . 	That, with reiard to avemonts made at pararrapbs 

of the application it is 3ubmittCd 

that all the alie ationc of the ai pile a!t1. are b 	elo s and 

untenable and hence denied herewith. 

For the ailoo .:iiffiCUltiOS as expressed by the 

applicant, the appUcant is to blame lth:isolf. It is Suliii-

ttod that all the steps/actions as have boon takon 	the 

case by the respondents are quite aS per rules and laws 

on the subj act and arc valid, legal and proper. 

12. 	That 	view of what have boon submitted in the 

foregoing paragraphs of tbio written statement, none Of 

the grounds aS mentioned in paragraph and relief claimed 

at paragraph 8 of the applicati.1 are suz tainailo under 

the law and fact of the case and the prayers of the appli-

cant e liab to be rejected. 

It is euphotically denied that there has been any 

illegal, arbitrary, ualafde action etc • on the part of 

the respondents or there has i.een any violatio of the 

Contd-. ....12 
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principle of nata1 Ju$tice etc • Or ny exuTll 	statutory 

ruleS or procedure or that the charges of the nisconauct 

as pointed out is irrelevent or not raaintainable or that 

the entries i 	the Service Book of the staff 	nd seniority 

list published i_S flOt..3U3.tinble i 	the eyes of law or 

there has been any violation of any of the fundamental 

rights as provided ± 	the Cons titution o .g. Article 15 

and 21 or that the impugned order i_S lia1e to be set 

aside. Rc.thor, from the fact of the case, it is well 

•aiDparent that his case has boon well consithrod after due 

appi cati 
ci_c,L LQ 

A L 
LL 

13* 

of mind and going through the case througi1ly 
, 	L 

> 

That, it is subriittod that all actions taken 

in the case by the respondents are quite legal valid and 

proper nd have been taken after due application Of nind 

and that the present case is bed on wrong promises and 

suffers f ron nisconcepti 0n5 Md miS_interpretation of rules 

d laws on the ubjct. 

1+. That, 1leCoSSary enquiries are still under 

progress and the answering respondents crave leave of the 

lion' bie Tribunal to file ad:Iitionai Written Statement, 

if feijd necessary after enquiries, for ends of Justice. 

15. 	That, under the facts and circunstances of 

the case as stated in the foregoing prgrapi13 of the 

Written statement, the -instant application is not main- 

taia1)le under law andCact of the ease id is liable 

to be iisuiSoe. 
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VRIFICATION 

I, 	J e 	 3 On of 

L t L P 	 ag e d cb0ut  years, 

by 0ccupation, Railway service, working as 

)flt/ 	 the IT. F. Rhlway .1uiistratiori 

Af  at 	 d hereby solemnly affim cand state 

that tbe sttenents made at paragraphs I and + are true 

to my iQowledge cnd those made in paragraphs 6 to  9 arc 

based on infornationc as gathered from records of the 

cas-e file which I beeve to be true nd the rest are 

my hubie SUbi3siofl.s and I sign this erificatio3.i on 

tha 	I 	day of IY1O-7 	, 2003- 

II QRTIIEP1 ST FRONTIER .II LWAY 
1OR A113) ON ELF OF RESPONDENTS. 

ow Pws•nnsI 
j 

$wah.tI- 1$ 

FA 
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V 	
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V 	 -  

TP 	 JD'J'JI /V 

rç J )7  

c cTy:) 4(jy 
' 	- 	 -N IRSODH 1/. URP is 

Name in full (Block Capitals) . 
r' 	 . 
I 	't\ A_c 	. 

fliTT EFT  jpr/Father's Name 

TT/T1/ 
Nationality/Caste/Religion 

4•  

Domicile as established 

0L4 . 	Pt V.JiU— LiIM1?t i) w 

DI/.Si 	TUIS 

j C-q D1hCN1 -  

7 	r 	T7/P1ace of birth 

8. ftu 1T 
Educational qualification 

11 

 

 

L 

.- 

 P.s. 
L1 p 	p.o. 	LR4oPUQ 

1esideice( 	 n 

.6.- 	f1IDate of birth 	
A 	 . 

L uJL.. \ 	 / District 	S 

'r( 
CY) 	ft 

ect4ACQMQ7V ioa-• 

Irir fg 	1 
Personal mark for identification 	 - 

u 	 T 

Left hand thumb and finger impression 

4• 

ffii/Little fing 	.- 	. 	 ifri/Ring finge X  

ii/Thumb  

	

SS - S_ 	55:S_ .• - 	-_- 	 - 	- 	.5 	- 

zri/Mlddle finger 	 ft/Fore finger 

i,Weht , () 	IFeet 	 !inh. 

T. T/Signature of Government Servant. A  

i 	 i 	. 

Signature and designation of the Head of the office or other Attesting Officer./flsjoecEor  of Works  

.. Note :- 	 TMI qFiTTe qj 	 l 	 : 

	

f •r 	
/ The entiries on this page should be renewed or re-attested 

at least every five years, and the gignature in lines 12 and 1.3 should be datec. 

	

f 	 fkr 	, T 	 / ringer prints need not be 

taken afresh every five years under this rule.  

- 	 •- 



	

-. 	 . 

4\ 	/ 	j,'Nome..; 

R 142 	 rqz crtT 	&r/Particulars of Medical examination 
'' LRY• 	M. 2' 	 qr/Medical examination at the time 

	

F
APPMD1X Ill (A?nnexure 6) 	 of appointment 

H6 , 	 CO 	-managed R 	 Initial of the c!itg 

 
0.  

bfficer 

ex amined 

 acanclidate for aPPoinJrnnt as 
(desjgzatjo 	

). 	 ____ 

(class)&LL 	
n).. 	c 	a/PERiODICAL MEDICAL EXAMINATION OR,

Ille 

b 	 .. 	MEDICAL EXAMINATION AT THE TIME OF 
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